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against him was not finalised, has also been

Selection Committee met on 17" October, 2000

taken into account. Accordingly, the

and prepared yearwise Select Lists. At

the time of the meeting, it was brought to the notice of the Committee that on the basis

of the appeal of Sti AXKishan, against the penalty imposed on him the State

Government have exonerated Sri AKishan and that revised orders in this regard are

being issued.

UPSC (Respondent No: 4) vide their letter

20. After the mecting of the Selection Committee held on  17.10.2000, the

dated 19.10.2000 (copy enclosed as

Annexure-IV) have informed that as per the provisions of proviso to Reguiation 7(4)

of the IFS (Appointment by Promotion) Regulations, 1966, prevailing prior to 1.1.1998

the yearwise Select Lists from 1992 -93 to 1995-96 have fapsed on 17.10.2000. They

have also stated that accordingly the proposal of the State Government (Respondent No:

2) regarding a S];::.c%};\l Review for deletion of the name of Sri A.Kishan from the above

Select Lists has become infructuous.

21. In G.O.Rt.N0.365, EFS&T (Forests. V) Department, dated 17.10.2000 ie.,

the date on which the Selection Committee met and prepared yearwise

Select

Lists of 1998, 1999 an(i 2000, orders have been issued cancelling G.O.Rt.No.134,

EFS&T(For.V) Department, dated 3.4.2000, wherein punishment of stoppage of one

annual grade increment for one year without cumulative effect on Sri A.Kishan was

Imposed and he was

also exonerated from the charges framed against him in

Ref No.22523/93/M3(i) dated 4.2.1998. The said G.O. was communicated to the

UPSC (Respondent No: 4) and to the Government of India (Respondent No:1)  vide

leiter No.130/SC.IFS/99-26, Dt: 21-10-2000 for information and necessary action.
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